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[RAJYA SABHA ]

The Government of Karnataka, with the same spirit, has also undertaken
works under NREGA during pandemic to help poor labourers for their sustenance.
The hon. Chief Minister of Karnataka has requested for release of Rs. 788 crores
under material component and Rs. 375 crores under wage component for 2020-21 to
meet the additional demand under NREGA. Hence, | request the Finance Minister to
kindly release the amount early.

Secondly, in view of huge demand for NREGA in Karnataka, the Government
of Karnataka is incurring huge amount of money. So, to address this, the Chief
Minister of Karnataka had also written a letter to the Finance Minister requesting for
additional 50 mandays for Karnataka and also requested for release of money for
material component.

Hence, | request the hon. Finance Minister and the Minister of Rural
Development to kindly consider the request of the Government of Karnataka and help
the State to take up NREGA works for the benefit of poor, unskilled labour force in the
State.

DR. SASMIT PATRA: Sir, | associate myself with the Special Mention made by the
hon. Member.

SHRI BHASKAR RAO NEKKANTI: Sir, | also associate myself with the Special
Mention made by the hon. Member.

Demand for steps for the welfare of denotified and nomadic tribes
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DR. SASMIT PATRA: Sir, | also associate myself with the Special Mention made by
Shri Jaiprakash Nishad.

SHRI BHASKAR RAQO NEKKANTI: Sir, | also associate myself with the Special
Mention made by Shri Jaiprakash Nishad.

MR. CHAIRMAN: Now, Shri Subhash Chandra Singh. You have given Zero Hour
notice regarding passenger train from Haridaspur to Paradip via Kendrapada.

MATTERS RAISED WITH PERMISSION - Contd.
Need to start passenger train from Haridaspur to Paradip via Kendrapada
SHRI SUBHASH CHANDRA SINGH (Odisha): Mr. Chairman, Sir, after 75 years of
Independence, in seven districts out of 30 districts of Odisha, there is no train

connectivity; there is no train facility.

Sir, work on new train line from Haridaspur to Paradip via Kendrapada is
already over and commercial train has been allowed on this line by the Railway
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